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d-VI Central AdHiinistrative Tribunal

F'rincipal Bench,^ New Delhi.

(JA--2349/94
HA-3845/34,3847/94

New Delhi this the 22nd Day of March, 1995,

rion •

non'

Sfiri J J'h Sharma, Member(J)
Shri B.K. Singh, Member(A)

CLii

13.

14.

15.

16.

17.

Parwaic Ahmad,

, AX.P,, 7th Bn,

iviya Nagar.

Jar Singh,
: Brn, ,DAP,

^ Applicant;

•Jose P. verghese - none present)

• versus

Socre1:,ary,
Mi-iistry of Home Affai.rs,
Nor til Block,
Centi"al Secretariat,
New Oellii-1,

Sh. Darshan Singh.,

Sh. Ram Kumar Sharma.

Sh. Ved ld"3kash Gupta,

Sin. Shayam Singlu

. Kandinl" Singh.

Trilociian Singh.

Sru Amarjit Singh.

Sht. Shamshar Singh.

Sh. R.S. Kill! ran a.

. Phool Singh.

Sh. Oiti ParkacTi Tiwiari.

Sh, Mittal.

i1 Rattan Paul .Sin

31 i.

Si;

Sh

! 1 O ingii.

;amesh Kumar Joshi.

ill render Kumar Pant,

anga Sarup.

Kiian Charid.

.a '
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20., Sh; Sushi 1 Kumar Jain.

21. Si's Harm it Singh.

22. Si;. Shanti Sarup,

23., Sh.: Zile Singh,:

24. Sii. hauji Krian.

25. Sli. Hari Gopal Oass

2G. Sh. Rattan Gingis

27., Sri. Hai"i Singh

23. Sh. Barrarsi Dass

22. Sin Gduri SliaVikar

-30. Sh, Nii-iiiai Singii

31. Sii, Devi Chand

32. Sin, hangi La!

33. Sh. Sii'i Ram Meona

- 3 4. Sia Rank a mm Hccna

35. Sh, Bahadur Singit

36. Si;, Cop Cliand

37. Sin Ram Narmin

38. S!i. ved Rrakash

39. Sin Purusfiuttam Puggal

40. 3h. Vi render Sinyli

41. Sh;: Brij Lai BSiar'dwaj

42. Sin Pratap Singii

43. Sh. Sriirtosh Kumar

44. Sin hshoi: Kumar Sikka

45. Sin Prahiad Rai Sondhi

4S. Sin, Shyani Dev

43. Sim Banwari Lai

4S, Sin, .iai Pal Singh

"9„ Sh. Kuehal Pal Singh

50: Sin, Sal jit. Singh

51. Sin, Ragiibir Singii
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52. Sh.''.. Vishwanathan

53. SniL. Sushifia Lata Arora f )
'! 2a Gia. Ra j e nde r• Kuma Kiia a.; a

55. 3 ri. Ba 1b i r- 3 i a gh Re s ponde i'l t a

(the service .to be effected through Respondent No,ci)

ORMR(ORAL) •
dcTivsrrJ by lion'ble Shri JJu Shaririiu MeOiberCd)

/

RG! g i s 11 •y [1a s 1 i s I: e d t rie matt a i- t oday t ha 1:

' Ltie dppe jcaiits' r^ounse i nas- not ctipositcd trie process

fee and the number of copies of the original appl icdtior-;

L0 be :irycci upon tire respondsnts. In v i ew o f t.i ii sthe

0,A. it dismissed for non eompl iance of the dii"ectiens

given 'ry the Registr'V on 13., 1,95 and subsfiquei rtl y on

(J,,P, Siiarnna)

Hembsr(J;HeuDe V ^ A .i

^ /




